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i. 3h. MVijayarajzn Latzs M.Mzz
shi Sundaram 203 .51 HO CE JI Jalpur
2. 3h.ELE LTSy Sh .Ehururan £.1.68, HO TE T2 Jaipur
e Yadav
3. Zh.Pramed Tamar sh.Vijav Lal
Sharma ‘ Sharma ‘ 1-\ 483 HQ CE JIT Jaipur
4. Sh.Unashankar Zh 3i«,anj
Sharma al charma 10.,10,53 HDQ o2 J2 Jaipur
Se ShM.WVerms 3 .Ramdayal 222,84 HD CE JZ Jaipur
€. Shoohanshyam Gas h. (lzize Ypam

1
Sindhi Chand 21.10.82 BO CE J2 Jazipur

7. Zh.ashitzr 2ingh ShoSava Sjnt._,h 07 .11.23 GE Jaipur
Gill ‘
G. ShSudarshan Tamar  Sh. (Late ej
Bhan rhatcar 22.9.82 CB Jo Jaipur
@, Th.vitas wadhlani ShoZorind ram 4.4 .83 CWE Jaipur
wadhkani
0. Shesordhan Lal St . 9.2.20 GE Vasiramad

B

3h.Covardhan Lal  Motl Lal Tiwari 2.17.81 CE Jaipur
Tiwari : :
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ch.modhlar pendey  Sh, akav Pandzsy 8.10.32 GE Jaipur
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Sh.Eabu Lal verne mdaval 1e1e35 CE J7 JTzipuar

all the applicants are employed on the post of

Tracsr in the coffices menticned against thzir names.

Versus
RESPI') NDENT S
1. Thion of Indiz through Searehary £o the
Govt «I, Ministiry <f LDefence, Ralsha Bhawan,

Wew De lhi.

2. Engincer i , Lrwy Headguarters,
DHLOT2shmlr House, t\x:\z Deihi-110011.

ceo/2



[X¥]

o Chizf Engineer, Southern Jommand,

8. chizf Enginser, Jzlipur Z2one, Jaipur.

CORAM:

PRLIASH, MEVSER (TIHICIAL)
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2% the apolizants for

revision of pay e gaazhed and respondence be directad
to reviss the pay scalsz of the applicants from

- - - 4 - - - - ’
22680400 and 925-1540 Lo the scale ns.220-550,

12002080 cn &hs post of pracsrs,Draftsman IIT

in purznanc: of order datad 27.4.1924 (Anmr JA=-4) with

aprointed on the post of Tracer on various Jdates

Potween 203,190 20 1.4.1935 as J=t2ilsd in the titclse
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pay=-zczles of Drafisman were revized in Jentval Public
wWorks Rzpartment ( for short "2.PWW.D.) 23 undsri-
Original Scale Revized
D'Man 3d. I 425=7G0 ‘ 550~750
L'Man 3d. IX 330550 425-700
D'Man G3.ITI 260=4 00 230~560
- The samz hensflcs were ertended Lo th: Lraftsmzn

Al

[}

worlking in similar ciher departments provided that they

]

lification a3z 1laid down in

0

possesz the pzoruitmant o

the order dated 27.4.19210 (anre.2<2). I¢ is furthsr ths

cage of the applica nts that post of Tracer in the
Depavhment of ML,ELS, has been ne~:esign:tad as

Drafizman Gr.ITT and that sush perscons have keen

in ©& 133,91 in the matter of 2.MGadge and others Vs.

.~

of the Bontay Bench Shei M,l.Cholhandra and Shri vV.T.

Santal¥ke have bezn allowsd waWSWun in the pay scals
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The zpplicants approached thiz Tribunal in 08 41,93
MV ijay Pajan and cthers Ve, UT,0.1, & Ors. claiming

ths game henefits of revizion of cay =cales az availakle
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"In the cipcumstances of the pozasnt case, wa

arez of thz wisw thai the decision of the Jxihpur Bench

of the Tritunal referrzd to atovrs zhould s qu7l‘~u to the
mazes of the applicanmts also. In cther ‘.«uu‘L, cha respond-
encs shall considzpr th: juldgment of the B mﬂf-" Bench of
“the Tritunzl and i€ £he apolicants are perf _Lm:mg
thz Auties and recponsibhiliticss which zre identical with
those performed by Drafbsman G s ITIT in the CEFWD

anil are working as Drefisman G IIT in the MES, |

they should b= given the sans it, which has bzzn

ranted by the Mew Bomhbay of ritunal in the case of

AM2adge & Otheps "

Consaguent thzreto, ths respondants ra jectzd the 2laim
nf the .applicants Wy ordsid deted 2.11.1924 (Kmr A-1)
on ths groand that sin:e crey are working as Tracers
1.B.3. anl not as /Mzn Gr.IIi and that they do not

possaze squiva lent qualification required for
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2. The respordants have opposed this application

by £iling [? Przliminary Objecticns and written

reply £o which applicants have not £il=d any rejoinisr.
The stand of the rzapondents has been that since the
applicants ars wm:i:ing as Tracers and there iz a ma jor
differznoz betwesn the worlt done and gualitative job

t'h!:-; '.:._o" 2l .’D-
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Ao nol poszsss the reguisits gualifi-
rzguired for Drafiman Sr.I1I in

C.PWD., they 2re not 2ncitled to ~laim parity in
the pay ze2alz with that of Dradfhven Gr.IIT in the
’CxP;W;D. The rezponient s havse 2lso razised the
rrzliminary cbjection that since thas matter of
equat ion of pey and sguation of post lizs in the
domain of the ermacutive and expart hodizs lile Pay
Commission, the <laim advanczd Ly the applicancs
cannok he sustainzed. 3 plea of limitation has also

have hazed thsir c¢laims on the juldgments given in zome
cther cases. they cannce g2t any relizf in this dA.

It has, thersfore, hesn olaimed that this application
dzserves rejsotbion sinee thers has een no illegality
in ths issuvance of the ilmpucgned ardey fakéd Sell s1294
(Anﬁx.A-l).

4. I heé:d the learned counsel Ffor the applicants

as alsgc thz rsspondernts in grszat dstail,
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poing for detzrminacion in this oA
- s - P
=ven after vevision of pay scales (Jof
IIT working int he SFWD on the asils

h

India OIficzs vide crder dated
the said pay scales
(anmer A-2): ‘can also e auntended to the
Yi
canikz) working in the KUE.S. evaen though

in pozsession of recriaitment qualifications
woze pres3ccited in the casze of Drafisman

./
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Qn, the respondants have also filed Mny 717496 o taks

IASSe
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with 2 covering lstiesr dated $.11.1995 (anms  Ma-p/T)

fssued by the Covernmere of India, Ministry of Lefance

revizzd), the controversy ralsed by the apglicanhs
in the 22 hase ocome o an 2nd and a3 suth he 0OA has

fructuoud. Ther=fors, in thz keginning of the
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lzarned counsel for the partles weie
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ard om this Ma as well., The agplizants in the 0A
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annered with this Misc. 2pplicacicon daced 15.9.1995

(Me=p,/2) and

7. Coming now to the issoe raised in this

D47 ik is necessary o peproduce Paraz 2 & 3 of

(annx «5-2), which runs as under;=-

#2 . Phe presidenc iz now plzaged to dzeids that

) = H = T T = =) T 3 FAE -~ Rl

the scales of pay of D'Man G3=-IIT, IT and I in Qfficsas,
Deptt « of the G oFf I, ocher than the Cenciral Public
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Works Deptt may be revised o akove provided their
recruitnment gualifications are similar to those
prescribzd in the case of L'Man in Central Public

works Deptt. Those who do not fulfil the above recruit-
ment rules gualifications will continue in tha pre=
revised scales. The benefit of this revision :f scales
of pay wonld ke glven nocicnally wich effect fr
1=5-22, the actual benefit being allowed with effect
fronm 1=ll=

3. Hindi version will follow.

II It is seen from Min of Fin (Deptt oFf B
dataed 13 .3.584 that the revisad scales of pay

& n Gde~-
111, II and I are applicakle only in caszs whers the
resraitmenc qualificat ion are similar to those prescribe
in the casz 2f D'Man in C P W Deppt. This aspect may
pPlease hwe ensured hefore revised scale are made applicab
Lo Dn'Man cerving in Def Services .M

Further a perusal of the impugned order Jdeted 8.11.19594
(annz .A=1) exhibitcs that the respondente have rejected

the claim advanced by the applicancs mainly omthe ground

that when one of the applicants sh. M. Vijaya Ra n Wi’

. recruitted in the respondents Departiment MJ.E .S. as

Tracer w.e.f. 20.3.1981, the recruitmént gualifications
for Tracer at that time was only Matric with one
year ewperience in a Drawing Office as per the

then in vogue. It has also been
observad in this order that recruitment GJdllflpathnS
of Tracer have ncw “zen aménded we.e.£. 21.3.1990 only
at par with Drafisrman Gr.III of CL.P.W.D. with additional

—

qualification of Certificate or Diploma in Draftsman

(Civil) Encineering from a recognised Institute.

-he Grade of Tracer in the

since he has een worlting in

o)
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M.E.3. and not as praftsman Gr.1IT and d@@l%nﬁt P

equivalent qualifications reguired as per Recruliment

ithe plea
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applican:zs in this bench. In para

Gilven in its oxdai datsed 10.3.199% (annr.2=5) it has

"the respondents 2hall ~consider the julgrenc
of ths Bombay Bench 2f the Tribunal and if the
applicants are performing the duties and
rzaponsivilicies which are identical with
chiose performed by Drafiosman Grade 11T in the
CEWIDY and zye working as Drafizsman Srade TIT
in the MBS, ithey should e given the same
benefit, which has i X Bk
a“c--------.
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This direction given by the Triounal has ©o be

read alongwith the directicnz given by the Jolhpur
2ench of the Tribhunal Z:.l;l O 110.135,791 which has alac
been reorduczd in para 6 of the earlie:-: O Mo.d1,/93.,
In effect i has been mads clear by Jodhpur 2ench

of he Trilunal in 22 128791 that the respondents have

Lo comaidasr the julgmen: of the Bomay Bench and to

Mrijaya Rajan and othewvs and decided on 10.5.,1994,
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pay scalzs of prafosoan Grl.III of the CFWD  which has

Fesn eviendad o Drafiosmen COr.IIT in cther Covernmenc of

gualifications of Tracs r% > » )} when the applicants

were inducted as Traceras has Ween Matrizulakion with

nce lzss than two years erper i~ nce inclua Iing Lln,

sz months . adnittedly, the applica

prastical teaining

are not in possesaion of any addicional gualificat ion




datecd l‘1~11 «1294 (ArnrA-l). IE i3 not the 2nd of the

implemznted tar subject o complztion of cerkain
’
length of service. Zocording to thisz ovdser, Drafhsman

ars e j_r,._g crrtandaed the revised pal= X Dt les in o omp L liance

S oand the pracess has

arted. It has hovever hezn contended by the




Or Drafbsiman Sr.l1Il
in the C.PWD. merely on the aais of crders
issued lwy the Government of India, Ministry oOFf pefence
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o 145415
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and actuvally we..f, 1.11.1938 without £fulfilling the

conditions of complzting seven years of sscvice as
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Had it Izen the intention of the Covermen: of India

and hence the applicants in this 04 chould 2lszac e

2d the same b2nefits kelny similarly zituvated
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whizh is

Leing donz Yy the
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S Lo averlomally

Governm:s

nc of Inlis circulated
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n in para 3(i)(a) o=

w2 any advantage of the 'dacisions givan
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wichout any fucther delay would exitend the kenefits

and revised pay scales to th2 agplicants in this OA

in purswance of the guidslinss given in ths oxder Of
the Covernment of India, Ministey of Dzfence datad

10. No costs.

(Q@[w | \9\\'\%

(Ratan Prakash )
: Member (J)




